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Title: Discussion on the motion for consideration of the Street Vendors (Protection of Livelihood and Regulation of Street
Vending) Bill, 2012 (Discussion not concluded).

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (DR. GIRIJA VYAS): I beg to move:

"That the Bill to protect the rights of urban street vendors and to regulate street vending activities and for
matters connected therewith or incidental thereto be taken into consideration."
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MR. CHAIRMAN: Motion moved:

"That the Bill to protect the rights of urban street vendors and to regulate street vending activities and for
matters connected therewith or incidental thereto be taken into consideration."
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MR. CHAIRMAN: Shri Shailendra Kumar, please address the Chair. Nothing else will go on record.
(Interruptions) G€; »

MR. CHAIRMAN: Shri Shailendra Kumar, please continue.
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SHRI K. JAYAPRAKASH HEGDE (UDUPI-CHICKMAGALUR): Mr. Chairman, Sir, thank you very much for giving me this
opportunity to speak in support of the Street Vendors (Protection of Livelihood and Regulation of Street Vending) Bill, 2012.
In this Session, we have already passed three important Bills, namely, the Food Security Bill; the Land Acquisition and
Rehabilitation Bill; and Pension Regulatory Bill. Today, we have passed some Amendments to the Wakf Bill. This present
Bill helps the street vendors, as also the local authorities as well as the pedestrians.

On the face of it, it may look like as if it is a very small Bill, but it has far-reaching effects. It protects the livelihood of
crores of street vendors, who are always facing threat from the police and other local authorities by way of being removed
from the place where they are doing business.

There are vendors who sell vegetables or consumer products; or cobblers who repair shoes and chappals; it may be cycle
repair shops or tea shops; or it may be shops selling paani puri and such other items. They sell their products at very cheap



prices, and in a way feed the poor people. On one side, they need protection from the Mafia who are controlling these
street vendors. On the other side, they have some sleeping partners, that is, they do not invest money, but they come daily
and collect money from these street vendors, namely, the department officials as well as the Police. I do not generalize the
complaint against all the officers. But in the case of street vendors, this is what is happening day in, day out. I repeat that
the allegations against the officials are not general. However; it is a fact that those who are involved in it do not invest any
money, but they come daily and collect money from these street vendors. This is one part.

At the same time, this Bill also helps the pedestrians. At present, the street vendors are occupying the footpaths as they
are forced to come on roads. There are likelihood of occurring accidents. Maybe sometimes, it is fatal, sometimes it is a
minor accident. But once it is regulated, there will be control over all these things. Apart from these problems, the food
items they serve, which is prepared on the road side, are not hygienic. The cut fruits are sold and the paani puri are also
sold. They may not be hygienic. So, it will help the authorities to control selling these fruits and food items in the open.

On the other side, the local authorities will have to give them all the civic amenities like water supply and maintain
hygiene in and around the place where they sell.

One other thing is that there are chances of these street vendors sitting in front of small hotels and small shops
wherein it affects the shop keepers who pay tax and do business there. So, if everything is regulated, probably it will help
both the street vendors and the shop owners.

The other main thing is that the local authorities have some control over the street vendors also because they can
regulate. This is not a phenomena of street-vending only in India but it is in the Western country also. But the problem with
our country is that it is not regulated. After this Bill becomes Act, probably the local authorities can take care of all these
things.

The problems associated with the street-vending are not just confined to urban areas only. Even in the rural areas,
the same difficulties are being experienced but it is not in a big way. It is in a small way. So, I would request the hon.
Minister that the same Bill should be brought for the rural areas. The Rural Development Minister has just left. Maybe I
think in a different form, they should bring another Bill to introduce all these regulations in the rural area also.

I would like to give certain suggestions to the Minister because in the Bill, it is said that certain things of the exclusion of
Railway vendors in sub-clause 4 of Clause 1. It says:

"The provisions of this Act shall not apply to any land, premises and trains owned and controlled by the
Railways under the Railway Act, 1989."

What I suggest is that even in the State headquarters, it should be mentioned "any land premises and vehicles
owned, controlled and regulated by the State Road Transport Authorities also". It is because it is restricted only to
Railways in the urban areas, what will happen to Road Transport Authorities who have their bus stations where
these problems also may arise?

The other thing is clause 21 of the Bill — "Preparation the Street Vending Plan". Every local authority shall in
consultation with the Planning authority, if the Town Vending Committee is also included, probably they are the
people ultimately who give license to these street vendors. So, it will help the planning authority to prepare a plan in
a better manner and the stakeholders also should be involved in the planning authority. The Clauses16 and 17 are
almost the same. Clause 16 says:

"Every street vendor shall maintain civic amenities and public property in the vending zone in good condition
and not damage or destroy or cause any damage or destruction to the same."

Clause 17 says:

"Every street vendor shall pay such periodic maintenance charges for the civic amenities and facilities provided
in the vending zones as may be determined by the local authority. "

These two Clauses 16 and 17 should be clubbed. Why I am suggesting this is whenever a Bill is drafted, it should be
understood by the common man also. Ignorance of law has no place. So, unless he understands, it has no meaning. Just
the law makers or the lawyers' understanding alone is not sufficient. If you simplify these Bills, it will help the common
man. When confiscation is done under Clause 19, confiscation must be accompanied by issue of panchnama listing all the



items that have been confiscated.

The Sub-Clause (1) of Clause 38 is about rule-making and its implementation. The Bill has not prescribed a time frame. I
would suggest to the hon. Minister to insert a specific time period within which rules may be drafted and provisions of the
Act implemented, when it comes to force. Otherwise, it takes years together to draft the rules. I would suggest all these
things to the hon. Minister.

One other thing that is very important is with regard to the representation of Scheduled Castes and Scheduled Tribes and
persons with disabilities. That is very important. That is not sufficient. There must be due or adequate representation of
these categories. They may not be considered at all, if it is not specifically mentioned.

The duties of local authorities, as per the provision of this Bill, are not limited. In the absence of this addition, it appears as
though it is an exhaustive list. This would severely constrain the local authorities in the implementation of the Act.

About the dispute redressal mechanism, you have mentioned about the Sub-Judicial or Judicial Magistrate. When you were
explaining, you said about the retired person. If it is so, that is well and good. The authority against whom the appeal is
preferred should not be the local authority again. It should not go before the local authority because they are the people
who are granting the vending licence. You cannot prefer an appeal again to the local authority as they cannot be the
adjudicating authority also. They are the people who are granting and they cannot be the people who can adjudicate. That
should not happen.

At the first instance of the grievance, an application must be made to the Town Vending Committee and the Town Vending

Committee shall hold a settlement meeting. If a settlement or compromise is not arrived at within two weeks of receipt of
application, then the matter may be referred to the permanent committee. There are second tier and third tier committees
in place. I do not think one committee is necessary. Maybe you can have one District Committee. You cannot have a

Committee for every small urban area. Maybe, if you are able to make a little bit change in these things, probably that will
really help.

I commend this Bill. It is a very progressive Bill. It should have come much earlier. At least, it is better late than never. It
has come into effect. I must compliment the Minister and the Government. Even this was recommended by the National
Advisory Council. Even the Supreme Court had discussed about this. I support the Bill and conclude my speech.
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MR. CHAIRMAN : Shri Geete, please take your seat. Now it is 8 o'clock. Does the House want to continue with the
discussion?

...(Interruptions)

SEVERAL HON. MEMBERS: No. Please take up 'Zero Hour'.
...(Interruptions)

MR. CHAIRMAN: Okay. Let the hon. Member finish his speech and then we will take up 'Zero Hour'.
...(Interruptions)

MR. CHAIRMAN: He wants only two minutes. Tomorrow he is not available. So, let him finish and then we will take up
'Zero Hour'.

...(Interruptions)

MR. CHAIRMAN: Hon. Member, do you want to continue tomorrow?



SHRI ANANT GANGARAM GEETE : I will continue tomorrow. That would be better.

MR. CHAIRMAN: Okay. We are taking up 'Zero Hour' now.



